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MR. DEPUTY CHAIRMAN : We ' very far-reaching consequences. It has a

shall now take up the clause by clause
consideration of the Bill.

Clauses 2 and 3 were added to the

MI.

Clause 1. the Enacting Formula and the
Title were added to the Bill.

SHRI F. H. MOHSIN . Sir; I move :
"That the Bill be passed."
The question was proposed.

SHRI T. V. ANANDAN : Sir, after having
heard the various hon'ble Members and their
intention behind their speeches, why should
the Government not come forward with a
statement to say to the people of Andhra that
the Government of India is willing to have a
plebiscite on this issue to solve the entire
problem ? Then there will be no agitation, no
violation and no shooting. There will be no
need for your shooting. Why do you not come
out today with a statement saying that there
will be a plebiscite on this issue ?

MR. DEPUTY CHAIRMAN
question is .

"That the Bill be passed."
The motion was adopted,

The

1. STATUTORY RESOLUTION SEEK-
ING DISAPPROVAL OF COAL MINES
(TAKING OVER OF MANAGEMENT)
ORDINANCE, 1973 (No. 1 OF 1973)
2. THE COAL MINES (TAKING OVER
OF MANAGEMENT) BELL, 1973.

SHRI M. K. MOHTA (Rajasthan) : Mr.
Deputy Chairman. Sir, I beg to move ;

"That this House disapproves the Coal
Mines (Taking Over of Management)
Ordinancej 1973 (No. 1 of 1973)
promulgated by the President on the 30th
January, 1973."

Sir, I beg to submit that the action on the
part of the Government in taking over the
non-coking coal mines has 8—tfilRSS/73

bearing. . . .

SHRI BHUPESH GUPTA (West Bengal)
: On a point of order, Sir. I am for some
healthy conventions. Now. Sir, this kind of
Resolution defames the Parliament and the
country before the eyes of the world. My
friend is moving a disapproval resolution
here. I think by agreement and convention,
we should not move such preposterous
resolutions in the end of the 20th century.
Therefore, I would request him not to do it.

MR. DEPUTY CHAIRMAN ; It is no
point of order. It is a matter of opinion.

SHRI M. 1C. MOHTA : Sir, I must
submit that a seasoned parliamentarian like
Mr. Bhupesh Gupta should not indulge in
such preposterous talk.

SHRI BHUPESH GUPTA : It is not
preposterous talk. You have a right to move
it. You have a right even to commit suicide
here till I apprehend you.

SHRI M. K. MOHTA : I will leave
that right for you. Sir, as I was sub
mitting, this action on the part of the
Government has a bearing not only on
the coal industry ...............

SHRI LOKANATH
MISRA
(Orissa): Mr. Bhupesh Gupta, your party has
already committed suicide by becoming the
tail of the Congress. So there is nothing left.

SHRI BHUPESH GUPTA: Your party
was born in Hell. . . . (Interruption)

[THE VKF~( HURMAN (SHRI V.B. RAJU) in the
Chair]

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : This has no relevance to the
Resolution.

SHRI M. K. MOHTA : I was saying that
this ha; such far-reaching consequences on
the entire economy of the country that the
Government has to make up its mind on the
very fundamental question of nationalisation
and taking over ol~ management of different
kinds of industries and businesses in the
country. Sir, if we analyse carefully
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the reasons given by the Government for this
action on their part, we will find that the
action was entirely unwarranted and it was not
in the best interests of the economy of the
country. What is the most important reason
held out by the Government ? It is that the
coal industry, left to itself, would not have
been able to modernise and develop in the way
required by the economy of the country;
therefore, the Government thought it proper to
take over the management as the first step
towards complete nationalisation of the entire
coal industry. Sir, the greater implications of
this move on the part of the Government must
be studied very carefully and in some detail.
The reason, Viz., because some coal mines, left
to themselves, would not be able to develop or
modernise, therefore, the entire coal industry
should be taken ovCr, is a very dangerous
principle, if I may say so, which, if applied to
other walks of life, will lead us to a very
difficult situation. There are not a few, not half
a dozen or a dozen, but several hundred coal
mines whose management has been taken over.
It cannot be the case of the Government that in
all those several hundred coal mines no
development work was taking place. Perhaps
some coal mines were not developing, some
coal mines were not modernising to the extent
desired. But that cannot be any reason for
taking over the entire industry. Sir, if this kind
of reasoning is carried to its logical conclusion,
it would mean that because a few members of a
particular profession, say, lawyers, are not
doing their bit, the entire legal profession
should be abolished, or because a few doctors
are not doing their duty, the profession of
doctors should also be abolished. 1 cannot
understand this kind of logic at all.  If the
Government

had said that the manage-
ment of those coal mines
which are lagging behind in
modernisation and development should be
taken over, there would have been at least
some point in it. But there can be no
reasonable explanation for such a sweeping
action as taking over of all the coal mines.
Then again it must be
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borne in mind that out of the several ihundred
coal-mines whose management has been taken
over, a large majority are very small concerns.
The Government has said on several occasions
that it wants to encourage small businessmen, it
wants to encourage middle-level businessmen.
But what has happened is that the affluent
coal-mines, the coal-mines which were
connected with big business houses or with big
businessmen were not the ones who had not
modernised. They had the resources, they had
the organisation; they had all paraphernalia to
modernise and develop. But the smaller ones
were the ones which had gieat difficulty in
carrying out modernisation or development. In
this way the Government has hit not the
monopolists, not the big businessmen, but the
small and the middle-level businessmen. I
think that could not be the intention of the Go-
vernment. But this is an apparent contradiction
which cannot be explained away by the
Government

Then again we must also consider what will
be the effect of this action on the part of the
Government on other sectors of the economy,
particularly on the question of modernising,
development and expansion of industries.
What has happened in the case of coal-mines
is that all their -assets have been frozen; not
only the fixed capital assets, but even the
working capital assets consisting of bank
balances or receivables or other liquid assets
have all been frozen on the one side-, and, on
the other, all the liabilities remained, which
means that all the thousands of small business-
men people who had given credit to these
coal-mine owners for the supply of stores and
other articles on any other business account,
they canot be paid by these coal-mine owners
because the receivables are all frozen, bank
accounts are frozen. And therefore, until such
time as the whole thing is unfrozen and things
start moving, those people who had given
credit simply will be left in the lurch. The
result is that people are reluctant to give credit
to other industries on which the threat of
nationalisation hangs, like the cotton textile
industry, the sugar industry, the tea estates,
etc. People are not willing to give them
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any credit at all because they think that 0BQ
fine morning the Government will announce
that all the tea gardens are taken over. What
will happen to all the credit that the small
businessmen may have given to these tea
gardens'." What will happen to the credit that
they may have given to the cotton mills or the
sugar industry ? This is throwing a spanner in
the works of the private enterprise in such a
way that the functioning of the private
enterprise is made more and more difficult by
the Government thereby helping nobody, not
helping the economy, not helping the small
man, not helping the consumer and un-
necessarily putting obstacles in the way of the
development of the industry. While on the
question of modernisation of industrial units it
must also be borne in mind that modernisation
and expansion or development is not such an
easy task to be accomplished. After all, those
units, which are weak financially have a great
deal of difficulty in raising resources for
modernisation. They arc the very people who
have great difficulty in putting things in order.
If one goes to nationalised banks, it is a
known fact, it is the experience of everyone,
that money from the nationalised banks can be
available to big businesss people and to viable
industrial units but not so easily to middle-
level or small people who are really in need of
money for modernisation. And then again
such small and middle-level businessmen are
invariably not in the Category of widely held
companies.

By that I mean that their shares are not
quoted on the market nor held by thousands of
shareholders. In most such cases, the personal
money of the proprietor or the main
shareholder is at stake. When more money is
required for modernisation, he has to shell out
money himself. He cannot sell his shares to
the public nor can he raise it from the
financial institutions as easily as the big
businessman can. The difficulty is that it is the
middle and small businessmen who suffer.
And then there is the over present threat of
nationalisation. It is there in the case of
several industries. T am mentioning cotton
textiles, sugar and tea because in the
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business and commercial circles they are
always referred to. When the threat of
nationalisation is there, the small businessman
will never be able to have enough credit to put
more money into modernisation and therefore
a vicious circle will start. Because of the threat
of nationalisation, he will not modernise and if
he docs not modernise, Government will say :
"We will take it over". How to break this
vicious circle ? How to ensure that the deve-
lopment process will go on in the best
interests of the economy and of the citizens of
the country ?May I, therefore, suggest. . .

SHRI KALYAN ROY (West Bengal) ;
What about non-payment of provident fund
contribution and what about non-payment of
wages ?

SHRI M. K. MOHTA : Anybody who has
not paid provident fund contribution or wages
should be penelis-ed. But because one man
has not paid, you connot take over all the 400
or 600 coal mines. That cannot be the
argument. Because one trade union leader
may have been found to be scoundrel, you
cannot abolish the trade union movement in
the country...

SHRI KALYAN ROY : Here it is not
abolished, but only taken over.

THE VICE-CHAIRIVTAN (SHRI V. B.
RAIJU) : Please do not interrupt. Your name
is in the list of speakers.

SHRI M. K. MOHTA : I would submit that
unless the Government makes it clear through
a categorical stata-ment for the benefit of
industries, particularly those industries which
are the threatened ones, that any money spent
by thos. industries on modernisation and
development, say during ten years prior to any
nationalisation, will be repaid in full to those
people, I am afraid modernisation by itself
will suffer, because in spite of that the
Government may say, people are not going to
put in moTe money for modernisa tion if the
threat is going to hang on their heads all the
time. Presently there is no formula for
payment of compensation. ~ Nationalisation
may take place



231 Coal Mines {Taking

(Shri M. K. Mohta]

and a compensation of Re. 1/- may be offered.
It is not justiciable and nobody can, therefore,
go to court and challenge the action of the
Government. Therefore, let the Government
say very categorically that anybody who has
modernised will not be made to suffer. If
somebody does not modernise after that, you
can definitely put the blame on him. Unless
and until you inake it clear, the responsibility
for not modernising the industry will be
squarely on the shoulders of the Government.

The issue of disparity of incomes and
wealth and the way to reduce disparity are
sometimes confused with the other economic
questions in such a way that the whole
economy of the country suffers. If it is the
declared policy of the ruling party and of the
Government that disparity should be reduced,
I have no quarrel with that. There are ways of
doing it and it can be achieved by fiscal
measures. There are so many weapons in your
armoury for achieving it. Certainly to
nationalise an industry without any promise of
adequate compensation is not the way to
achieve it. Out of the nationalised industries
some may be small people and some others
may be big people. A small businessman
should not suffer because the big man is also
there in the same industry. Through fiscal
measures you can tax the rich more. You have
been doing it and I am sure you will definitely
do it in future also. But due to the
nationalisation, if the small man is to be
penalised to such an extent that the whole
economy suffers, I do not think this is wise
action or policy on the part of any
Government, especially if the ruling party
professes to be a democratic party, believing
in democratic principles. It is not a totalitarian
party. I am not talking of Communist theories.
I am only talking about policies and principles
which the ruling party itself had declared to be
its own.

Under those policies and principles it
cannot be denied that at least the small men.
the middle-level businessmen must be given
protection which they have been denied uptil
now.
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On these counts, Sir, I would submit that
the action of the Government in having taken
over the management of the coal mines is
unwarranted and is not in the best interests of
the economy and, therefore, I submit that this
House should disapprove of it.

THE MINISTER OF STEEL AND MINES
(SHRI S. MOHAN KUMAR
AMANGALAM): Mr. Vice-Chairman. Sir,
while opposing the statutory Resolution
moved by Shri Mohta, I also move :

"That the Bill to provide for the taking
over, in the public interest, of the
management of coal mines, pending
nationalisation of such mines, with a view to
ensuring  rational and  co-ordinated
development of coat production and for
promoting optimum utilisation of the coal
resources consistent with the growing
requirements of the country, and for matters
connected therewith or incidental thereto,
as passed by the Lok Sabha, be taken into
consideration."

Mr. Vice-Chainnan, Sir, I will only say a
few words because the objects of this Bill are
well known and my friend has paid little
attention to them. With his usual eloquence in
a misplaced cause he has traversed a wider
area, | say this because he may have a case for
other things, but he has no case for coal. He
may have a case in many other areas, but not
in coal and, therefore, I would not deal with
the homilies delivered about the economic
situation and so on, because I have heard them
often from him and the House also has heard
them from him and it is not worth while
dealing with them. But I will deal with coal
which is the subject matter of the Resolution
he has moved as well as the Bill that I have
moved now.

First of all. Sir. I would like him to appreciate
on, thing, because, living as he does in
Rajasthan, for away from , the coal mines and, if
I may say so with respect, not being, shall I say,
very much acquainted with the conditions of the
coal mines, he should appreciate that it is not
just one mine owner, one
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small owner only, who is responsible for the
defaults that have taken place. It is the general
practice in the coalmining industry mostly not
to reinvest, not to invest money in order to
develop the mines, make quick profits,
swindle the workers of their Provident Fund,
Swindle the Government of its royalty,
swindle, the country by underestimating,
rather, putting in the accounts lesser amount
of coal than what is actually produced—these
are general practices and I do not say all these
on my own or without any reference. I will
read now from the reports given to me by the
Additional Custodian-General who took over
the Mines on our behalf :

"Most of the collieries were despatching
coal by road by trucks. Although the full
value of the coal was realised by the
owners, the sales documents used to be
prepared for considerably less quantities
and the Government was cheated of Sales
Tax and Income-Tax and royalties and cess
on coal production ..-."

Now, this is one report. This is mostly the
practice. But this is not the only one. This is
one report and there is another report ;

"In the areas of the collieries,
Government dues on account of royalties,
cess, different types of taxes, electricity
bills, which are lying unpaid are in
considerable amounts...."

Well, here is another quotation :

"Most of the collieries have huge arrears
of Coal Mines Provident Fund
contributions and the records were not
available in many collieries at the time of
the take-over. Figures of arrears are being
collected from different Government
sources..."

Then, take the question of the employment.
The practice in the coal fields is not what you
think it is, though you may be thinking so,
because I know that you yourself have certain
interests in certain recognised factories where
persons who are permanent workers 9—
161RSS/73
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arc automatically made memoers of the
Provident Fund, where it is deposited by the
employer month after month. But these
standards do not apply to the coal fields and
do not apply the standards which you may be
applying and which you may be applying or
which your friends may apply in the areas
where you have factories. Do not apply them
here. Can you give me an example of a
factory which you may be aware of where
something like this takes place ?

234

1 will give you an example. Take the South
Loyabad colliery. Seventy permanent workers
should be there and that is the strength that
should be there in the mine. Ten persons are
members of the Coal Mines Provident Fund.
So, this is the position whether you take it in
terms of payment of the taxes, payment of
royalties, cess or sales tax or payment of
wages that should be paid. This is the position
and I have got the figures to show it. Though
the Wage Board compels that certain level of
wages should be paid, two or- three rupees
less a day is paid to the worker.

The record shows that a particular wage is
being paid. The investigation shows that the
wage is not being paid. In relation to every
single sphere of activity, a large number—not
a few, but a large number—of the mine-owners
did not conform to law or to the standards the
society expect them to conform. Therefore, it
is not a question of our generalising in relation
to owners of textiles, tea gardens and so on. So
far as coal is concerned, it is a special
category. It is such a special category that even
in relation to Mr. Mohta who is very friendly
with England, in the sense of its economic
system, coal was nationalized years ago. And
no English man—and even the most Right
Wing Englishman—ever thought that coal be
handed back to the coal mine owners, though,
they thought of steel being handed back and
they wanted to hand it back. Why this diffe-
rence ? This is because coal mine industry,
traditionally the world over, is such an industry
that he who touches it dirties his hands. In
ending this
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type of exploitation in terms of workers, on
:he one hand, and the type of exploitation in
terms of the most valuable natural resources
that we have in our country, I think the
Government is in the stage of completing a
historic task.

Production in 1971-72 was 71.61 million
tonnes. We want to take it up to 143.7 million
tonnes by 1978-79. In the collieries, which I
would like to call ex-prlvatj sector, the
investment has to be in the region of Rs. 100
crores. For the last ten years, in all the
collieries, even in the biggest collieries, taken
together, they could invest a sum of about Rs.
5 crores. This is the estimate given to me. Let
us give them a little margin. Let us double it
and take it as Rs. 10 crores. But where is ten
crores compare J to one hundred crores that
has to be invested ? This is not my view. Tie
Reserve Bank set up a committee, aid that
committee examined this que ion of resources
in the mining industry. I quote from it :

"Considering the substantial increase in
production envisaged, as also the recent
lean period through which it has passed,
which has resulted in an erosion of most of
its financial resources, it is obvious that the
internal resources of the industry can
contribute little to the investment effort
required. .."'

And in that committee set up by the Reserve
Bank we had Mr. R. Lai, Chairman of Indian
Mining Association of Calcutta and Shri II.
N. Mukher-jee, Chairman. Indian Mining
Federation, Calcutta. They also signed this
report. They were also a party to this

comment. They wanted that we should
finance them...
SHRI BABUBHAI M. CHINAI

(Maharashtra); That is the position of every
industry. Financial institutions are giving aid
to any industry. That is not the case with any
particular industry. . .

SHRI S. MOHAN KUMARAMAN-
GALAM : With grea* respect, [ think...

[RAJTYASABHA]
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Well, you should not provoke me. Leave it
at that. Let me finish. I do not think this is the
position in all industries. .. .

SHRI BABUBHAI M. CHINALI : It is 99.9
per cent in all industries. Even the Tata
project.. . {Interruptions)

SHRI S. MOHAN KUMARAMAN-
GALAM : If you have certainly become *
revolutionary as to nationalise everything, of
course I will consider it. You file an
application in the proper way. But let me first
deal with Mr. Mohta's problems.

Obviously, as regards resources, they have
been treating the industry badly from every
aspect—from the point of view of the
Government, from the point of view of the
State Governments, from the point of view of
sale of coal. They are not in a position to
proceed on a rational and scientific basis. The
case of Raniganj and Bihar area is well
known. Why these artificial barriers, between
a mine and a mine ?

In view of all these things, I think there is
more than adequate justification for taking
the decision that the Government took.

I do not want to go into any further del
ails. I do not think that is necessary at this
stage. Therefore, I would oppose the
Resolution and move that the Bill be taken
into consideration.

The question was proposed.

ot wet qw (I 9EW)
AT HRIET, S Afaw sr i A A ¢
Vate gordl Sxediae mfewdt 1 e
A1 2 f7 afaw gedft 1 ofers B
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A3 & Aveq ou fEar war g o#
TART FANE AT T w7 Aqe-
W= feagre 2aenav faar s 9T 39%
TERA T H ATAATISVA
ary afew =7 w49 7 F wAAT g4
At ag awg 4 3faw g g fx
AHATERA ®TH F qEa a7 AW
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F1 3T T T T A
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TV AL AT AT 2, FAOTH AT Y A=
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i ik 3z, gEEn G A
v qar fafeda qar g war @ o a1
FTH AT FTAT TET 8 | TAFT FTH F49
q97 Aifafzra FwAua T FUFAE
fem Fw wdfror & far & foresr e
% # o ux aur fafewda a9
foar &1 a7 ¥% 7 2, o1 drraTEE 2
AT AT FAF OF HUAT FHAT AT
T HqAT #)

FI AT FT IH ATAGHATHT |
W\ AT AHED T A AT AT AGA FHT
FWRT W1 T E | BIE O K F v
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% fea 81 47 wreva 2 ) Frgar & wAg
HAT ST 7 a7 v 7€ i o fafe
e ava s fror A w7 ¥
A5 9 7 79 faw (e faew w1 o1
F1e Fears fRar strar @ gaE AT 1971
¥ IH AT 97 AT A0 | T faF O
BETHT T ATIN AATAT TAT 47| T T
AT FF 7AA FTT GAET F TE K AW
feefam o1 &

FIT HTAATT WAT ST 397 410 %7 AT947-
AT AT F TATET FT AT AT T FEA, A
197 1 % 9 &1 qrirorT o, 5 ‘T
ZZ(AT FT AT A70AT AT AT, fEeA F
TEA ATAT FI, AAZIT F1, THA AR FT,
T FA ITAEH AT A A FE
fasar a1, o #wa o7 fasar ar
FH FFH FH AW TC ATT FAT A FT
AT FA | HAT AT AR FT AFA £
Al AMAATEA FI{A7 | FAIAF FIT 0T
afas 2=t 2| e AwmArSA
Fav7 g =tz | o safE e fam
AT AHHAT 3 T8 TAHT FATT F407 |
arg g 9 F &2r fF ww ar fSaar
STSHNT & gfFdl qHaNT AT a9,
a7 f& g AT IfaEs F 2
g &1 war &1 F47 fEfwe zree
QLEF | qE ¥ 2T F A g A
1T TH Sa" T A 0F A9 AT TZ AN
A1 area § 5 gw A F fag
xor § Sar (% s gefeae arfer
F wrar 2, warw grafew Zer afEn
MIT ATTH AT FEA, T FEA
X WAL ¥ AL 2, ST AW FEEAA
7 § 745N T AT T A T
¥ HITT 9GS F AN AT AT A F79A
A wr wifww w5 § ) 3w wERE
FEF T WANT H LT A F oA
17 TATFATET & AT SFAHTe L Al

AW F ST wreNfEeT g AT w1 AN
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A AT, ATIFAA T AT F, TIHATT
FT SUET &4 T IRE (AU THFT
It wEE F A9 sEawe fer
AT AFAT & | AAAATEAVA FT A1 @
AMAATEAUA RN A1 TwAT F 4B T
FE AL ASALG AT G A H
TEAnTH fFaT w0, e FE Al AW
aF ¥ wfvr & Awgel 1 AWEI 97
T A, 37 fone wagd & aiv
TTET F FLEE E1 AT AT ET e
# AT & F1T U A 7 AT Fr
wrgar g f arsr fan faeft Feam F o
ATF AIZET TAATHZ ZIAT FAT I AT
2 | 99 § e nuE HfFew FeH TR~
T A F A9 At wE F7 fa E A
wres Aifza 7 faam ) @
F9 Wiz & o1 a8 Afuwrdr
F I ATE AT A AT F qE
Atfzw Ar@a | @ AT "9 2 5 e
U £ WA 2w 69 2 | A1 uF fagrea
Al s wifa fF 9@ 97 vamAEEd
T &, W@ T UFAIIEE AN & @
HFH IT ATAATEOE TR F qeRT
Al T=IEF W17 ATF ATIZH, a1 & aih
faq &1 a9z 9 SrEwwA FW AT 2,
Iq W A TeATTE  FA7 dife
Fifanaws ¥ fau @ weiaa 9T,
IEHE T AW A AAIT FIfAT
farg & a7 9T AT F g9 § FL
fifagas 21 ar femger am sifezs
¥ wgY § 1% WIHAT &1, A1 9 79 A
¥ faw qw fawen o7 &% | AfFT g6
fawer feAas @t &1 A1 0F G
A AT FATH ATT F1 ToH LA T AA
A F AT FH AW g ifE 3An an
BT L FIHT AAA £ AT TAGE ] OH
o feafa § =1 w128 € F197 95 (F
w2t o7 fag waw {5 1 qwrd 9
Tz & ATHA ST FAE AT AT @AT,
a9 F1F7 TAHE K] AHT aaE1 GEAT
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& AT FEAKT TITHT TATAT THATA 8 171
& giv adr feafa F gordy gt o
st & fr fa & oeaqAtaT 71 9,
FEAZ FAF 2T AT | AT AAAATTHAINA
F4 F g9 o419 7 fFwny G g
arfzo, faumt § svav FIEwr a8 gEr
Frfen, faam & w27 F9sa 781 g
arfer f& Awsemesioa s fAo
21 BETY AW A quEATTSOA 0E
AT Hrew & A7 0% @ e A gredfeEr
0T @ SFAT FT FATT | OF T ST AW
Ft ITEET AreA 7 A F ITE IO IIAT
#T AW |F oF Ao wfe=za Fr smare-
forerr ®rr w7, oF WA = qaE
FIAT, A2 0T 1 AFAT 2 | AUAATZHAT
e &, a8 0T A 1 awar )

AT ¥0 0T A1 ARAIT W FT
F AT AMAATAGA  FIAA, FA-
qreeR F KA, WET ArAVIEAT B,
agt a7 wifaw | arfezmfor &1 a5
¥ far, veEmEE 51 1w § &
Fifaq | wd gz 2 o Ay e o
A oy f 98 F79 I2WE, Fraw & AT
F—H1T T 07 IFT F 90 e—A1
FH A FH/ UF ATA F 727 OAT FIATAL
GaT F4T % FAH AT A0 &Y AT A
TEH FT AT IH AT T YT T AT AT
qg W-AEfad S FIA 417 wHT F7 2,
ag qrer a7 I i fw fefars
TZH AT FAA A FF F AT arE
FT F219 ThfEas fFar s a%

IT MRl F ATH, W T ATAT ¥ AT
= fam #1 9997 ¥ 7 5y
afa® Rl e Fvqmt F1 @ i §
Fgar faq awr ) gfz az =8 fEar
1 H Fwewn fF JwAarEsiA w7 47
FETART far T AvmATESIe T AT
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ST AW TT nAATge wied & fau
e )

SHRI BIPINPAL DAS (Assam) : Mr.
Vice-Chairman, I warmly congratulate the
Minister of Mines for having taken this bold
step in the interest of development of our
national economy. Taking over of 700 and
odd number of mines at a-time spread over
six different States is not a very small thing
and I certainly appreciate the courage shown
by the Minister; under Mr. Mohan
Kumaramangalam we have seen this progress
from copper to coking coal :0 Indian Iron and
Steel and now non-coking coal. All this has
happened only within two years and this is
certainly a very admirable performance.

SHRI BABUBHAI M. CHINAI:
You have forgotten copper.

SHRI BIPINPAL DAS : Copper I have
stated; I started with copper in fact. Sir, I
admire Mr. Kumaramangalam for his steady
but sure steps forward, one firm forward step
at a time and in time, thereby adding a new
momentum every time to our determined
march towards the goal we have set before
ourselves.

I need not put forward any argument in
justification of this measure. Mr. Mohta tried
to put forward the case of the big business
under the clock of pleading for the small man
and the Minister has already answered it.
There is absolutely no doubt that this industry
has gone under public control and public
ownership throughout the world except
perhaps in the USA and its nationalisation has
been long overdue in this country. This
industry plays a very important role in our
national economyj; it is the principal source of
our energy and such an industry needs quick
development. From about 70 to 75 million
tonnes annually we want to take it to 150
million tonnes and it requires a huge
investment. The private sector which has been
holding this industry so far has proved to be
absolutely incompetent either to expand or to
develop or to do justice to the workers and to
the national economy. Therefore I need not go
into other arguments by way of justifying this
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measure. This industry so far held by the
private sector had become a fortress of
corruption, dishonesty, inefficiency and
swindle, swindle of the nation, swindle of the
workers and this Bill only seeks to level that
fortress to the ground and I therefore
welcome it.

Sir, the only point that strikes me is when
you have taken over the entire coal industry,
why leave aside the cjaptive mines of
T1SCO ? Why is this? Why not the entir,
industry come under public control, public
ownership, so that we may develop it in a
coordinated' manner with a national policy
in this regard ? I have not been able to
understand the precise reason why the coal
industry under TISCO has not been taken
over.

Secondly, there is the point about 20
paise compensation. The Bill says that the
intention of taking over the coal mines is
ultimately to nationalise them. Only
because you say this you have to pay this
compensation of 20 paise. If without saying
that you just take over for the time being for
a limited period of two or three years you
need not pay any compensation and later 'on
we may nationalise it.

So, why do you try this experiment today
only by declaring the intention that you are
going to do  something tomorrow? We
can very well keep it under our own
management, under State management for
two or three years. Then, I do not think
we have to pay any compensation, but we
shall have to pay compensation when the
ultimate intention is made clear. Why do you
not then straightway go in  for
nationalisation ? Why this intermediary
stage? I fail to understand this particular
point. Then, Sir, when compensation is
paid, whatever be the amount, | submit
that  some amount must be deducted from
the compensation to be paid to the mine-
owners for : (1) the amounts due to the
workers on provident fund account; (2)
wages, unpaid to the labourers; 3)
assistance given by the Coal Board and.
subsidies given for labour welfare
schemes etc. which were
misappropriated and not  utilised; (4)
royalty and cess not paid on production
which was concealed and unaccounted.
Some part of the production
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was unaccounted by the mine-owners and to
that extent they have not paid royalty and
cess. We should realise it from the
compensation to be paid to the mine-owners.
I am wondering why this provision is not
there. Most probably the Minister might
have forgotten it. I do not know. Even if this
decision cannot be introduced right now in
the Bill, I hope some steps will be taken to
rectify this mistake or lacuna.

Now, what I am going to suggest is
important. I know that the public sector of
late has been improving. I have seen the
Minister saying in the other House that in
the public sector we have got some very
excellent and competent men. I do not deny
that there are very competent men. But what
I insist is that we must have a correct and
comprehensive management policy so far as
the public sector is concerned. In this regard
] uggested some time back that we should
build up a special cadre specially trained for
the purpose. People who are trained for the
IAS or IPS or that kind of thing or people
who have retired from the Army just do not
fit in. After all the people who manage the
public sector industries must know something
about industry something about business and
something about commerce. This business
management has been overlooked. So, I
would insist that there must be a special
cadre builit up for the entire public sector
and particularly in this case I hope Mr.
Mohan Kumaramangalam will make a
beginning.

Then, I do not want that all the former
officers in these mines should be dismissed.
Those who are competent, those who are
honest, those who did not take part in the
crimes committed by the mine-owners and
who were free from guilt should be retained.
Also some of the mining engineers who
started small mines should not be dhplaced.
Their services should be fully utilised,
although they happened to be owners of
small mines in the past and if they are not
otherwise guilty. At the same time I would
suggest that the mining engineers who will
be mainly responsible for managing these
mines, for working these mines and
developing these mines should also be given
training in cost accounting. Not only in this
case but the engineer
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in other cases also should kno»v cost
accounting. In this particular case I would
suggest in order to improve the efficiency of
the mining industry and the coal-mine
industry and in order to make this industry
contribute substantially and significantly to
the national economy th, mining engineers
will have to be mainly responsible for
conducting the mining operations and they
should also be given some training in cost
accounting.

Take labour relations. In the past labour
relations were not good in the coal industry.
Everybody knows it. Very often we have
heard in this House itself trade union leaders
complaining about injustice done to the labour
in coalmines. If my estimate is correct about
Rs.22 crores have been misappropriated by
the mine-owners and this amount was due to
about 4 lakh workers on provident fund
account alone. That indicates to what extent or
what is the state of labour relations in the
coal-mines. I hope when the Government has
taken over, the situation will improve. Then,
the contract labour system must be given up.
Either we take them in as regular employees
or if we do not need, them, they may be
employed elsewhere. The system of contract
labour cannot be done away with at one
stroke, I know. But as early as possible, this
system should be completely abolished.

Housing conditions of the labourers are
absolutely hopeless. I do not wani to go into
the figures again. They must be improved. I
understand that there are Rs.7 crores in the
Labour Welfare Organisation Fund and that
amount can be" very well utilised for
improving the housing conditions of the
labourers.

Mr. Banarsi Das suggested about
compulsory insurance and that must be there.

But the most important step that you have
to take not only in the case of the coal
industry but in the case of other industries
also that come under the public sector is
workers' participation in management. As I
understand socialism, I do not think
nationalisation by itself is socialism unless
the workers are made
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to actively participate in the management and
they become part of it. They must play a part
in the management of the industry after
nationalisation. Only then it will be a
significant step towards socialism. Otherwise,
mere nationalisation itself will not lead us
towards socialism. Therefore, I lay special
emphasis on workers' participation in
management.

248

Immediately after the takeover, the prices
of coal have gone up, particularly that part of
coal which is used for domestic purposes or
for brick burning. We also know why they
have gone up. There are people, some
middlemen, black-marketeers and profiteers
who have deliberately created a situation of
short supply and rising prices in order to dis-
credit the Government of India or Mr.
Kumaramangalam or nationalisation itself.
This is the cause. And the prices should be
curtailed.

SHRI BABUBHAI M. CHINAI, Is ti
not a fac|t that the wages of the labourers were
to be increased and therefore the prices have
naturally gone up?

SHRI BIPINPAL DAS I do not
agree that wages can be increased by allowing
the prices to rise. The prices have been
allowed to rise—where ? In that section
where it goes into private consumption,
domestic consumption so that the people may
directly feel the impact and revolt against,
nationalisation. A short supply situation has
been created deliberately although I know that
the distribution system is not perfect. I also
know that there is a shortage of wagons,
railway wagons. We need about 2800 wagons
for coal in place of which we have 1700
wagons. Shortage of wagons, defective
distribution system and supply system.

SHRI BABUBHAI M. CHINAI :
Then why accuse ?

SHRI BIPINPAL DAS . . . .and over and
above, the black-marketeers and the proliteers
have deliberately created this situation of
rising prices and short supply in order to
discredit the taking over of the coal industry. I
hope that the Minister will take quick action
in this natter. There should be a proper
distribution system also. That is the need of
the hour. I hope the Minister will not lose
any
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time in setting up this machinery «-> hat
people do not suffer from shortage of coal or
high prices.

Ours is a vast country. And coal comes
mainly from the Eastern region and partly
from Madhya Pradesh and Maharashtra. It is
to be carried all over the country and supplied.
So, 1 suggest that coal depots may be set-up
region-wise as centres for supply of coal in
different  regions under the  direct
responsibility of the Government itself.

Then, Sir, I may also suggest that the entire
coal industry needs reorganisation including
the Coal Board, the Coal Controller's
Organisation, the Coal Mines Provident Fund
and the Coal Mines Welfare Organisation.
The whole set-up needs thorough overhauling
and reorganising. Otherwise, 1 have doubts
whether we will not face a number of
difficulties in progressing forward.

Sir, T would submit to the Minister
another very important point. I hope
Mr. Mohan Kumaramangalam will lend

me his cars.......c............

THE VICE-CHAIRMAN (SHRI RAJU):
Please spare the Minister, Mr. Krishan Kant.

SHRI BIPINPAL DAS : 1 am drawing his
attention witjh some purpose. There is an
urgent need of reassessment of the existing
reserves, colliery by colliery, and for exploring
new reserves. In this connection I draw the
attention of the hon. Minister to the North-
East-crn region. The North-Eastern region
produces very little coal today. But a few
months ago I told the Minister personally that
the entire North-Eastern region of Assam,
Meghalaya, Manipur, Tripura, Arunachal and
Nagaland has not been properly and thoroughy
surveyed by the Geological Survey of India.
Till now little coal has been discovered, but we
think much more wealth lies hidden in that
area. Not only coal but many otiher mineral
resources exist there. But a survey has not
been made. That is why this entire region
remains unexplored and unexploited. So far as
mineral wealth is concerned, I would request
the Minister to set up a special regional ceptre
of the Geological Survey of India
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in that area so that the operations can be
directly conducted with direction from the
spot in order to have a thorough and complete
survey of this area so that the geological
wealth lying hidden may be exploited for the
national purpose.

Finally, Sir, 1 conclude by saying that we
aire also in need of a Comprehensive fuel
policy including not only coal but also oil. 1
know oil does not come under Mr. Mohan
Kumaramangalam. But he is a very dynamic
man. He has shown the way and he will take
steps and. through him, I put it to the
Government of India that a comprehensive
fuel policy has become the need of the hour.
J need not explain to him my idea. I hope the
hon. Minister has understood my point. We
know the requirement of fuel today and we
can very well envisage the requirement of
ten or twenty years hence. Unless we have a
comprehensive fuel policy we will be in
serious trouble. I, therefore, hope that Mr.
Mohan Kumaramangalam will take some
steps in that direction to evolve as early as
possible a comprehensive fuel policy
including oil and coal. And then a master
plan will be required, a master plan for the
whole country, for exploration; for
development, for production and for
distribution. This is the most important task
in fulfilling which the Mines Minister can
certainly play a very significant role and
make a lasting contribution. Let me hope
that Shri Mohan Kumaramangalam will
accept this challenge. Bold and dynamic and
a man of action as he is, he will help in
accelerating our development in this very
vital and significant sector of the national
economy. With these words I support the
Bill.

St SEI T WAL (AT )
syrdmefa wEEg, wd 98T 7 A
F94 | 98 F21 i faes 0 o #1& areew
FT ATAATESA T &1 THT & WL T 719
T THE 97 AL q97 AGita® I @l
oz o afor e o Ty A A
et T fa war & A e
grafa 727 F4T "rfen | fam a9 gp@
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[+t st ST W4T

FIFN o AT FT TEAFI AT
qr 39 7N vF wAay 47 & oamw
Al AT TEEFT FT 99 )
IH OHEY WAL W IART IR
FTW FIA AT A1 AT a% A f3u F
fw Gar owawe € 21 @ 2, A A
At arfeet @nr 4@ A 57 @ 2, AT
20T GT IFES(EI AT E, W AW F
AL ZATH TH 7RG 4G 4 HI7 A7 I
T 4, A1 39 G9F T Adr fwar 7
Iq WET FEEEIE 34 K1 A1 9T
IRG FTe0 7 T @ Arfawt F fammr
7 g A qav gE & gwrd A &
oft T grr w7 IR AT A
FA% Hea [T o 9ETT #T TAAEHE
arr, fft o were #1 gare g fam-
W 7% &1 AT | A7 AT 7 AL FogAT |
FIRANA wElE, At Feqmr o S
29 g F aEE & W avefan F awv
W wm #, sme uw feam e
1 4Y | IAF WRT FG AN FATY HAT 4
Eﬁ“ﬁﬁﬁ?%ﬁﬂf(n Fo ﬁ'[‘ﬁtﬂ'q;"r
AR IART UF AT AT FA™ T A
337 2 | ImA ag A ATH &1 ey
2 fa 9w w9 s FifE #1971 TE-
o faar s9% aTom oW oAt #
ATt 2T gE | WAL HITR AT 4T 4
ur f dfas g2w) & T A @war
a1, Afew Az @ AMANTT R
awa # famre qar frar 9w ag e,
aifes < AT &7 22 $@A FT H
21 ot fir oft Feurr T ¥ w1z far

MY

"Insofar as the enforcement of Safety
Regulations is concerned, the Director-General
of Mines Safety has reported that initially the
take-over of | coking coal mines did have
some j adverse impact on the working of the

remaining coal mines, particularly in J
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the Raniganj Coalfield. However, it is
possible that the standards of maintenance of
machinery would go down. But the
Director-General of Mines Safety would be
keeping a careful watch."

AT ¥ a9, Iuaants §gEg, o
FT T A #ie fwar 2—

"Lately fear of Government taking over
of non-coking coal mines following the
recent nationalisation of coking coal mines
has made the private sector cbal industry
shy. The standard of implementation of
safety laws in some of these mines is
generally going down since the owners are
not investing any capital and even for day-
to-day running of the mines, there is not
sufficient spending of money by them."

TE ¥ =T a1 FT I 7 | &7 7y
fawres &7 fear ? wvwr w7 9 A7
Ifa® S2a & T 7 ArIET TEEEy
Foar arfge ar " 3fea Aww
TIFEA, A TA-ATT AT ZIET
AT ¥ AT A7 6T g7 a9 AR
faar; aa @ & fF «F Feamr w9
I9% g1 wnHen F1 e 5% a7 fag
7 faqr & fr iz 7 A9 g w1
AH-AAFT AE FIA | qgAn

o AT fF T a1 age an
&% g AT A7 | I AT FAE 97
yifzawy @ TENfa "ERT & gre
HIT THET TEEET Y § Al I
90 A A4 qF A 7w 3T #6 q@
far ? fow @9 A9 9EHT ATEH FT
T AT 9r 3HT AT 7 qFa
4, 1% faawa agl 47 | AT 57 937 37
5% g qIET § INF & AATE THA
afeda ¥ a0 TEAF FAT, T
F-AT g% 2 7 97 fo waw § qge 0
=t gt fw sfaw sfeds #t o1 997

» - -

LECLCANE i
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AHE, I FEA F UeET FIAT AMET,
BT gIAA | Ad7 | oy aw FE o F
FE a9 Hrw ArF-aTIe g TE 47 |
Tt Sfier O A a1 @ 4 o9
drF-arse 21 oY B A A AT
FeHqT FIAT ATEA 4 | HA A7 I ATA
fag 71 7% fF F 9w F A1 WA 9
STA1 wAw A7 f& awaeEdeE
21 aren 2 1 a7 T 9w a5 Savene
T F7 72 9, qE FE-9IgT T FLAS
B4 | UM AifEAE qW ¥ A
oo 4 7w oggm i omfEdw A A
ggfa & adi 4 o+ wEw g
wEw 7 st Fwa § odfEm & oA
TR GfTA T T AR AT qrar A4
4y f sfaae 7 S gawr wfawre f@r
& ST TH AW FEEART E00 | 37 a7
migas @t & faw w77 9% qvwe 9
P lmerar a2z fmame &
&, AWt 7 favma wvar g

TeaRATIIA wFET, AGA-HT AT Fal
T | wdT 7T it A ww o A fw
TAEEH Z T WY AGAHE A1 GETAEAT
TEAT £ | IR frad % 1 frar 9@
7 Wt o d% Frox o 51 %2
C AT | TR R i—

"According to a Reserve Bank study,
the rate of growth in gross fixed invest-
ment for the coal industry in the last four
years was 6.3 per cent, as compared to
5.9 per cent in Cotton Textiles, 6 per
cent in Cement, 5.1 per cent in Paper,
3.3 per cent in Oil and 5.8 per cent in
Steel."

1 W7 ZW AF FEASA T A1 HAATT
2\ 78 7 W #9A1 § 5 93 @ arw
aATEY T AT FT TeEE I far 2,
IqE 412 A ag nmag frer @ afEe
it foord a7 Y fratd 2, 39 @ 3=

Bill. 1973
Atford, 399 g4 ag 787 amr 7 f
ATET TS T WHEA | 21 Zraa a0
TATZTE 4T | T H wEAq & fun
AarT @ 2 TAE AT TR Ag A
7T &

"The t/oss block of the mines increased
from Rs. 40.94 chores in 1965 to Rs. 53.56
crores in 1971 The value of other assets in
1971 amounted to Rs. 21.69 crores and capital
funds plus reserve Rs. 28.40 crores."

TAAT &Y FEN, I9E AT 17 FIT Fo

F1 fEEofr weitedy o 7 FF IE AT

a2 1 ar 7z 1 feafs w9 ameem &

I B 4 59 ag q o fw e

FAT @F 47 | W@ A% a9 qE w7

A 2, I A1F T HART FHANAT

1 dgw frarsmar 2 oA ad fen

AT &, § T AAT OF 7 TE A0

qEAT, Afdw JgT AT AT FT

arq HAT AZET A FEL, A I AR

q aqr 771 g v faw g@1 s awe

q W9 T AR & T fear 2

oF HifEr 22 12 9949, 1973 F 0

IHH TEFAT

"At a tripatite meeting held on 12th January.
1973 at New Delhi under the chairmanship of the
Union Minister lor Labour and Rehabilitation, it
was disclosed by the Minister of Labour that 80
per cent of the workers were enjoying the benefits
of the Wage Board recommendations and that 20

per cent of the collieries which were small and
producing low grade coal were unable to

implement owing to the extremely low price
realization of the coal."

a2 T RAT WERA A A 447 ¥ A,
IR 12 THAE, 1973 T SEHwL
Feat & 1 & oY iz s g
fad, af T & 5 oad #7E ot g
a8t 2 T gwr o w1 & T e
w170 ot | gz At F o e
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fe oz afas gewt & a7 3w w7 AT
F g W A wrEr A1 aFar, S THEl
TFHEAIIEYA AT | 4% UF  qgiaw
1 & | S 51 A0 T Feefearn
T 294 & A7 7 aT7 59 &, 08 42
TR 1 AT AT, WL AW 4TS AT Al
21, TAar grea e faardr A fee
faar#y | v wewTT 7 faEr & 1 Iy
2, A1 GORIT 799 g1 w2 |

SEl A% GuT AGAT AT AT G, AA
=g A9 F AW FOUF 97 I
2 4 f ag a1 faeger wdr @ e -
FI FAA F ATG FIHIT A FAG A
FY F9T T278 | o TF GLHIL A TGHT
Ty qE e, @ aw we v
FAT qET AL0 | TEGEI A F AT
IwE 77 97 B Frer St 2w & fed
AT FAFN KT AZT AT | TR AT
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famr & o1 39 & 3197 39T &Fl &%
e WOd FEEEr AT TEE)
foreyardi arér wwATT wA T A OFE
7 Aw fazT F0 2

SHRI NAND KISHORE BHATT

(Madhya Pradesh) : Mr. Vice-Chairman, The

Coal Mines (Taking Over of Management)

Bill, 1973, brought before the House deserves

to be welcome and I congratulate the hon.
Minister for having brought this Bill.

Sir, in all genuineness I 'feel that this is
right step in the right direction. It was our
feeling that the Government has slightly
delayed in bringing this Bill. But one can
understand that such an important measure
like this cannot be taken up in haste. All the
pros and cons have to be gone into. Therefore
I would say that it was in the wisdom of the
Government that they brought in a little late.
All the same a measure of this nature cannot
be undertaken after it is fully discussed here.
Therefore, Government is perfectly justified
in bring-

[22 MAR. 1973 ]

Over of Management) 258

Rill 197"

| ing forward an ordinance first to take over
the management of all these mines.

Sir, this is not something new that we have
been asking for. We have been asking for it
since 1949. 'We¢' mean organised working
class. It is true that an industry of such a big
magnitude and of such basic importance to the
development of the country cannot be run by
the private sector. It cannot be left in the hands
of private owners. This matter was discussed
in the Estimates Committee when they
examined the working of the coal mines in
1954-55. On that occasion, the Committee had
observed :

If nationalisation is postponed by 25
years and (he industry is given a free hand,
there will be little left at the end of the
period for the country to take over. We will
be left with a number of units, which, if not
affected by underground fires, and other
hazardous conditions, would be
uneconomic to work.

".. .At that stage the prospects of the
nationalised  mines  producing  the
requirements of the country at a fair cost
will be remote and the chances of
nationalisation not succeeding will be
greater."

Not only this, Sir. The finding of the
Estimates Committee was that little fresh
capital had flowed into the industry and that
there had been little progress towards
mechanisation and, therefore, technically the
industry was still underdeveloped. The
Committee had, therefore, no alternative but
to come to the conclusion that in the long run
nationalisation of th, coal industry was essen-
tial in the interest of industrial development.

Sir. it is not something extraordinary that
the management of the industry has been taken
over. It should have been taken over much
earlier. All the same, better late than never.
Sir, my friend, Shri Mobta, made a
comparison of nationalisation of this with the
nationalisation of the legal profession or the
medical profession. It is not so, Sir. The point
is that in an industry of this nature it requires
reserves, it requires constant development and
we know the way-
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in which the colliery owners in our country
had dealt with the mines. They believed only
in profit-making and in exploitation and not
even for a moment did they think of
developing those mines. In a modern society,
Sir, it is the State alone which should
undertake the development of the industry of
a vital nature like coal mining. Sir, the point
that was made by ™y friend on the other side
was that the private management was doing a
good job. Sir, for the last one year, thinking
that the mines were going to be nationalised,
they did not take any interest and that was
precisely the reason why there was a demand
that the coal mines should be nationalised.

Sir, the other day a very serious and major
accident took place in which many precious
lives were lost and this brings us to a major
point. After nationalisation, the Government
will have to take some positive steps to look
into the safety of working in the mines. There
is a lot of potentiality and the potentialities for
having safety measures in the mines will have
to be utilised by the nationalised mines which
no single employer could have done. Then,
Sir, the delay in bringing forward an
amendment to tjie Mines Act is one of the
main reasons and we hope that when the
Mines Act is amended properly, it will provide
for all possible care to be taken for providing
minimum conditions for safe working and safe
operations in the mines and for constant
improvement. This will naturally require
constant consultation and dialogue between
the representatives of the workers and the
management because the trade union people
are as much conversant with the working of
the mines as the technicians are. I think that
the new amendment to the Act will help the
Government in seeing that hereafter no such
casualty takes place and all possible and
feasible steps will be taken to avoid such a
major accident, which took place the other day
in Jitpur Colliery.

Sir, in the case of accidents and disasters,
where Courts of Inquiry have been
constituted, we do not know how far the
recommendations of these Courts were
implemented. This requires to be
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brought to the notice of this House, Sir. No
doubt, Sir, while complimenting the
honourable Minister for the immediate steps
that he has taken to announce the
appointment of a Court of Inquiry, I would at
the same time like to know from the
Government as to how far the
recommendations of the Courts of Inquiry
held in respect of accidents that took place
previously have been implemented and in
how many cases follow-up action still
remained to have been taken. Sir, in the
present case, I am sure the court of inquiry
will associate representatives of labour and
other specialists who very well understand
the interests of the industry and also the in-
terests of the workers who have been
working there.

Sir, it has been said that there has to be
effective participation, ft is hoped that in this
new venture which the Government of India
has taken—it will not only be a slogan but it
will be given proper effect also—the trade
representatives will bp associated at all
levels.

Sir, this industry which has been na-
tionalized has passed through various stages.
There were private collieries. There were
collieries owned by the Government of India
through the National Coal Development
Corporation. In the NCDC collieries all the
recommendations of the Wage Board and
legal provision are properly implemented. . .

SHRI BABUBHAI M. CHINAI : What
about the losses ?

SHRI NAND KISHORE BHATT : 1

will come to losses also. There were collieries
that were never registered. Under-hand
dealings were taking place. There were
officers who were paid huge salaries of four
thousand or five thousand rupees a month.
What for ? They were being paid this huge
salary because they were a party to the
private colliery owners in all these under-
hand dealings they were indulging in and it
was as a prize that the officers got so much. I
hope that in this new set-up due
consideration will be given and due care will
be taken to see that the officers are the best. I
can say in respect of those officers, who took
their degrees, after spending a lot of money
and after undergoing hardships, who com, to
the
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public sector instead of going to the private
sector, that it is not a less patriotic service
than any others can claim. At least in the set
up that will be created by the Custodian, this
aspect will be taken care of fully and die
question of seniority and merit will be taken
into fullest consideration. Such officers who
were indulging in under-hand deals should
be transferred or retired so that they, because
they have got enough money, can go and
start new industries.

Sir, another ill with which this industry
was suffering from was at the hands of
contractors. We have passed here the
Contract (Abolition) Labour Act, but that
remains only on paper. I feel that the contract
system should be done away with. In the
present set-up the contractors were charging
Rs. 7.50 but they were paying only Rs. 3/- to
the labourers who were made to put their
thumb for Rs. 5/-. That is what is going on.
Now, in the larger interests, I would say that
this policy contract system must be done
away with once and for all.

Sir, in 1942, to boost up the coal pro
duction and meet war requirements the then
Government, the British Government had
their own policy regarding the recruitment of
workers. I am glad that that organization has
gone. We do not believe in that. We do not
want any discrimination between one worker
and another. There are some 'feelings in our
friends from U.P., particularly coming from
that side. But we have nothing against them.
Any worker can talk to another worker. I
remember there was a Sardar who would not
tolerate this. A dander will be there so that he
does not open his mouth. They are being used
as a terror to other workers so that they can
have the things done as they wanted. It has
been a very proud class of workers. The
people in the coal mines are very hard
working people and we feel that justice
should b, done to them and they should be
treated as other workers in other places are
treated. I Would only say that after these
consultations, immediate steps should be
taken to improve the service conditions. I
would expect that continuity of service and
security of employment wiH be there, the
difference between temporary
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I and casual workers will go and the payment
of past dues will be given top prio-j rity by the
management. AH the awards 1 and
agreements which have been enter-| ed
between the workers and the management will
be implemented. With these words, I
welcome the Bill. 1 congratulate the
Minister for having brought it.

SHRI KALYAN ROY : When w, are
discussing about the Coal Mines Takeover
Bill, the United States Senate is also
discussing the strip Mining Control Bill. It
appeared in yesterday's New York Times. In
evidence before the United States Senate
Committee, the coal leaders and the leaders
of various States stated this :

"A great world energy conglomeration
interested only in profit has exploited
resources all over the world with little, if
any, concern for the people of this
country who either consume their
products or work to produce them."

If this is the condition in the United States
on March 15, then one can imagine the
working conditions in this country so far. If
tributes have to be paid and garlands have to
be given, then they should be given to the
leaders of the trade union organisations like
INTUC, Hind Mazdoor Sabha and All India
Trade Union Congress who have been
agitating since not the day when Mr.
Kumaramangalam became the Cabinet
Minister, but for the last 20 years for taking
over all the coal mines. There have been
shooting on this issue. People have gone to
jails. Thousands have lost their jobs in the
last 20 years on this demand.

Sir, a resolution was passed unanimously
in West Bengal Assembly in May requesting
the Government of India to take over the
entire non coking coal mines. When the
Government did not move with the workers,
they had to go on an all-India strike on the
15th of January. The first issue was the take-
over of the non-coking coal mines. It is the
first time in the history of the trade union
movement in this country that 4 lakh
workers went on strike affecting 800 coal
mines. Even the workers from the mines
which were taken over went on strike on this
issue. Therefore, if
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congratulations have to be given, and if
flowers have to be given, they should be given
to the miners who went down and worked
even without getting their wages. But I will be
failing in my duties if I do not congratulate the
Minister of Mines who at last took courage in
his hands and fought more inside the Cabinet
than outside in order to get the Bill passed
because I know how his dear Cabinet
colleagues and how some of the Chief
Ministers opposed this Bill tooth and nail.

Sir, the coal industry was the biggest
generator of black money. The entire Bihar
politics was vitiated by black money coming
out of coal mines. One has only to read Shri
K. B. Sahay Enquiry report to find out how
much money came out of the coal mines and
where did it go. This money was also playing
in West Bengal politics and it has lately
entered into Madhya Pradesh. Why do I call it
the biggest generator of black money'.' It is
because what was shown to the income-tax
authorities on acjeount of wage bill and other
bills was not actually paid. The difference was
pocketed. It is presumed that about 20 to 30
crores of black money used to be pocketed by
the mine owners in various States, particularly
the mine owners of the non-coking mines.

Sir, 1 leave that aside, Mr. Kumara-
mangalam pointed out in the Lok Sabha also
in his speeches—it is known to everybody—
that there have been plenty of awards giving
wage rise, for housing, medical facilities,
leave, sickness benefits, bonus and because of
that the coal price was raised. The mine-
ownefrs used to come and say "How can we
pay so much to the workers unless you
increase the coal price ?" In the last ten years,
the coal price was increased many times; a
100% increase was made in the last ten years
in coal price, from 1947 to 1972. But later on
when the workers demanded an inquiry, it was
found out—and it was admitted on the floor of
the House— that 70% of the workers did not
receive any wages—Ileave aside the wages as
per the Wage Board's recommendations.
Can
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you believe a worker going down and working
in a mine going week alter week on the pay
day—Saturday is the pay day—and asking the
manager for his weekly pay and tne manager
saying "Calcutta se paiua nahin a,ya" ? In
other words, money has not come from Cal-
cutta. He goes the next week and gets the
same reply; he goes the third week and gets
the same answer. Later on he is called one
evening by one of the big tough men of the
manager and he says "If you take less wages
and give your thumb impression in receipt of
full wages, then only you will be paid". And
that is not an exception; that is the rule. If you
go to the coal mines you will see the pay
counters. In the coal mines, a literate worker is
a suspect. There are special instructions that
any worker who knows how to sign should not
be allowed to sign. Therefore, the hole at the
pay counter is so very small that a worker can
only push his thumb inside in order to give his
thumb impression. That was the condition pre-
vailing till 1973; this mediaeval condition
was continuing till then.

When the workers demand payment of
bonus, wages or salary, they arc threatened
with closure. You have heard in this House
Mr, Kumaramang-lam state that about 65 coal
mines have been closed down in the non-
coking coal mines in the Raniganj belt
alone— the rest of India I am leaving; I am
leaving Jharia and Madhya Pradesh where
coal mines have been closed clown—not
because the mines were exhausted, not
because there is no coal but only to pressurise
the workers to accept lesser wages. For five
months, six months, eight months or two years
the coal mines were closed down. Permanent
workers do not get retrenchment benefits.
After they leave, the mine is reopened with
new hands and thus crores of rupees are saved.
That was the rule which has been admitted on
the floor of the House and yet the Government
did not have courage enough to pull up the
mine and ask them to open the mines, And the
answer so far : "We arc prosecuting them; the
Coal Board has launched prosecution
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for closure without permission." And this is
what was happening in the coal mines.

Can you imagine that we have the greatest
number of fires in the coal mines in the world
? If you go to Bihar, if you go to the Asansol
area you will find fifes raging all over, in
mine after mine where the safety laws were
violated, where the conservation laws are
violated.

Slaughter mining was started during ihe
British regime. After the Britishers were
gone, the Indian owners moved in and* they
also started slaughter-mining. I think that is
one of the biggest problems facing Coal
Board and the Coal Mines Authority. How to
tackle these problems—the problem of fire—
which may affect the entire Asansol and
Iharia area is a serious question.

The mine owners used to get Rs. 2 crores
to Rs. 4 crores for putting sand in the mine,
for conservation. And Mr. Mohan
Kumaramangalam admitted and replied many
questions on this issue The Minister admitted
: "Yes, we pay Rs. 2 to 4 crores to the ooal
mine owners for stowing, for safety and other
things." And where it used to go ? It used to
go into the pockets of the fourteen industrial
houses. I am reading the reply of the Minister
of Mines in June, 1971 :

"Amount of stowing assistance paid to
the coal mines owned by the 14 industrial
Houses constituted 38 per cent of the total
assistance to coal mines."

Similarly, assistance for adverse factors
paid to those companies constitute 38
per cent of the total to all collieries.
They were getting money from the Gov
ernment. They were getting cess from
tha Railways, the thermal power sta
tions, because they were the highest con

sumers. Put the money was not going
down t" nine. Th, public sector was
payitv tj to the private sector who
was .ippropriating and not utilising

ids for the purpose for which it oeing
paid.  So, the loot was going .. from all
sides.
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Recently, the Bihar Enquiry Committee
found out in a sample survey or Jharia that
out of every four coal-miners one is
suffering from T.B. Everybody who is
associated with the mining industry knows
that pneumoconisis is a fatal disease. Father
of Mr. Bevan. the ex-Minister of the United
Kingdom died of Pneumoconisis and he
gave a pathetic speech in the House how
Pneumoconisis could finish generations after
generations.

The mining industry has been therefor
more than hundred years in this country but
only two people had been paid
compensation for Pneumoconisis only two.
Unofficial survey says that about 75,000
workers in this county working in the
coalmines are suffering from
Pneumoconisis, leave aside the T.B. because
it is a household disease. And the people
suffering from the disease are sacked. There
was no medical benefit, no gratuity, not
even one week's pay. This was the condition
in which the coalmines were working. Mr.
Khadil-kar that day replied that out of 4 lakh
workers, only 19 per cent workers got profit
sharing bonus, i.e. 8.33 per cent.

Mr. Kuma'ramangalam is right in saying that
here we are dealing with peculiar type of
scoundrels who have forgotten all  the
norms and  turned into monsters. It is not
the question of saving the wroking class. It
is more to save the national property. Itisa
question of revision of wages. The workers
want moire bonus and other facilities.
In that way, the mine workers today are
getting less wages than the jute workers, the
cement workers and the iron and steel
workers. 1 want the wages to be revised. In
all other countries in the world the
miners are the best paid, best looked after and
here according to the survey  of the National
Labour Com-i mission not even 30 per cent
workers have been given housing.  During
the ' last week, in reply to my question, the ;
Minister of Labour, Mr. Reddy, said that
ye have no information as to how ! many
workers in the private sector have i been
given quarters. You have to see i and
believe that the workers down be-! low are
without houses whereas the
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owners used to have suites and double-room
sets in Oberoi and International Ashoka
Hotels in Calcutta.

And what a wonderful rate of accidents do
we have ? Both the Director-General of Mines
Safety and the National Labour Commission
stated that per million tonnes of coal raised
the rate of accidents that we have in India is
the highest, i.e. 3.11. The number of people
killed in 1972 was 233, much more than 1971.
Last year, the number of people killed in
Asanso! was twice the number of people
killed in 1970-71.

Take whatever point you want. Look from
whichever angle you like. Accident, housing,
payment condition, conservation, safety,
everything was in utter mess. Complete
ruination would have been the result. As a
matter of fact, in spite of the fact that where
there was the largest deposit of coal in the
country, if the things had been allowed to
continue any further, we would have to spend
foreign exchange to import coal. Therefore,
Mr. Kumara-raangalam has moved in the right
direction. I congratulate him for this, but then
all is not well today. That is also true. If he
has the courage to take over the coal mines for
which he deserves congratulations from the
country, equally he should have the courage
to straighten the house where he has moved
in.

Sir, the contractors are there but the
contractors are not paying to the workers
category one wages. He did take the initiative
to call a meeting on the 1st February in Delhi,
a tripartite meeting, in order to sort out
defects which may arise out of taking over the
non-coking coal mines. This meeting was
followed by a meeting of 3rd February at
Calcutta. The 3rd February meeting was
followed by another meeting at Asansol but
has he taken a look whether these agreements,
unanimous agreements, are being
implemented, arc being put into practice. I
will read just one. (3)—Agreed. It says that
representatives of workers would also be
included in the Advisory Board. Has
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want to give much details; I would only give
out the salient features to show how the
violations of the Delhi and Calcutta
agreements have started. Item (4)—Union
leaders will furnish as soon as possible a list
of undesirable persons operating in the
different coalfields to the Custodians in order
to enable them to ensure that such persons are
not taken on the rolls of the mines. Then Item
(7)—It is likely that some of the old officers
employed by the erstwhile owners might
create trouble. The Custodians should
consider the advisability of transferring such
officers from the present collieries to other
collieries Mr. Kumarnmangalam, would you
please tell the House how many officers have
been transferred ? How many undesirable
elements have been weeded out ? I have got a
letter from the Additional Custodian-General
dated March 3. 1 had pointed out that hundred
of new men had been inducted by the
erstwhile Managers. Mr. Balram, Additional
Custodian-General, in his reply says, "Your
allegations seem to be true; we are enquiring
into them.' In respect of Khas Chalbalpur
Colliery Mr. Balram says : "Your information
regarding induction of workmen appears to be
true. Necessary action is being taken for
screening
them............ "In respect of North East
Salanpur Colliery he says : "Your report that
some induction has taken place at this
colliery appears to be correct." Sir, I can give
a number of instances.

SHRI S. MOHAN KUMARAMAN-
GALAM : What is that ?

SHRI KALYAN ROY : I am reading from
the reply of Mr. Balram, Additional
Custodian General regarding my complaint
that new people have been inducted. But no
action is being taken.

SHRI S. MOHAN KUMARAMAN-
GALAM : What is your grievance ?

SHRI KALYAN ROY : My grievance is
pathetic. He agrees with my contention but he
is helpless to remove them because the old
owners and their agents are still there and
some of your officers are giving them support.
I am not accusing Mr. Balram of anything.
Don't
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misunderstand me.
against Mr. Balram.

I have no complaint

SHRI S. MOHAN KUMARAMAN-
GALAM : Are you surprised ?

SHRI KALYAN ROY : 1 am surprised
because here are agreements, unanimous
agreements of Delhi and Calcutta and. ..

SHRI S. MOHAN KUMARAMAN-
GALAM : If you do not mind my interrupting
you, it is not fair to rely on all these things. 1
expected that the debate would not go on in
this manner. You know very well that these
agreements are being followed and the best
that could be done is being done : ! You know
very well also that there are I persons who are
trying to violate them, and we have to go on
correcting them. That is continuous. So what
is the purpose of making a charge sheet as if
we are doing something wrong ?

SHRI KALYAN ROY : Sir, it is now
5.45 and if the Minister shows a little
patience I can finish my speech early.

Sir, as I was pointing out hundreds of
people have been inducted. We are trying to
do something about it. This information is
being supplied by the trade union leaders to
the Custodians and our allegations are found
to be correct. Even then if they are not re-
moved don't you think I am justified in
feeling suspicious about the whole thing
You are shouting in Parliament but have 1
not the right to challenge you and say that
you are not sincere about the im-
plementation of these Delhi and Calcutta
agreements ? Some proved corrupt and
antilabour officers hav, been made Cus-
todians. I can name them. They are lobbying
all the time in order to get good jobs. You
have put a person as Custodian in Madhya
Pradesh because some Minister campaigned
for him. Is this going to be the shape of
things for the future ? Please tell us, Mr.,
Kumaramangalam. On 2nd March 1973 you
said in this House that some records were
removed.

Mr. Wadhera, one of the topmen of
NCDC now in Jharia. has said that a large
amount of cash was taken away
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and documents were taken away. Please,
could you furnish us with the names ol the
owners who removed their books who
removed their cash ? Why are you keeping
them secret ? As a matter of fact, your hands
will be strengthened if the villains are put
before the whole pubic. People like Mr.
Mohta cannot challenge your decision and
criticise the Government. People like Mr.
Mohta will be exposed before the entire
country.

1 would draw the attention of the Minister
to the closed mines. The question of closed
mines came up again and again in this
House, but unfortunately till today not a
single mjne has been reopened in spite of the
fact that some mines were closed in West
Bengal with hug reserves. As these mines are
not reopened, it is not surprising that the
price of coal is going up. What steps are you
going to take to reopen the closed mines
about which Parliament shouted so long?

Then, what about the question of
appointments : What about the future to come?
What about th, evicted workers? This is a very
important point, which I have been raising all
along. On 19th May, 1972, in reply to a
question by me. Mr. Khadilkar gave the names
of 7 coal mines where 500 workers were
evicted by the goondas. They did not commit
any crime. They were not saboteurs. They
were not guilty of any misconduct. It was just
because the goondas drove them out. This was
admitted in Rajya Sabha. Now. would you
make the conditions sale for them to return?
Otherwise, the initial enthusiasm of the
workers is turning into bitterness. There was a
firing in Kargali Colliery. We do not know if
things go wrong, how many firings you will
have to make tomorrow. The safety standards
are going down. I do not blame Mr.
Kumaramangalam for that. The managers used
to get commission. The commission has ben
stoooed by the Coal Mines Authority. The
managers have stopped going underground.
The stores I are not available. I can read out
letter | after from the Additional Custodian-|
General. Cash is not available and I stores are
not there. What are you going
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to do ? I am not going to sing in praise of
Mr. Kumaramanagalam. My duty is to put
forward a straight case straight.

This is the thing I will speak last and 1 will
be done. It came in the 'Hindustan Standard"
of March 16. Please listen. I can only speak to
him through you. Mr. Kedar Das, a
communist MLA of Bihar, has said that the
situation in Bihar has come to such a pass that
non-Bihar were not even enlisted or
(registered in the employment exchanges in
Jamshedpur. He has accused the Chief
Minister of Bihar stating that the Chief
Minister is supporting chauvinistic activities,
fanning provincialism and making it
impossible for non-Biharis to live in Bihar.
He mentioned the coal-mines also where a
section of the Congressmen are giving the
slogan and as a result good men are finding it
difficult to work in Jharia, BCCL and NCDC.
In his party a section of Bi-haris are raising
the slogan. You see the Statesman of Calcutta
dated March 6, 1973. A Congress MLA from
Bengal assked "the State Government to take
a lesson from the Bihar Government in this
regard which had already set up a special
'coal cell' to coordinate and control all
activities relating to production, distribution,
payment of wages and recruitment in the
mines located in that State. Bihar was not
depending  solely on the  Central
Government." Then he said that "the interests
of West Bengal must be properly protected."
Some Congressmen were giving the slogan of
Bengal for Bengalees. Thev are members of
the same party. In Bihar they are shouting
only for Biharis and swearing bv the same
leader. Mr. Indira Gandhi. MLAs in Bengal
are giving the other slogan resulting in a
situation of creating bitterness among
Bengalees and non-Bengalees and Biharis
and non-Biharis. What are you going to do
about it ? This is not my paper. These are the
speeches in the Assemblies of Bihar and West
Bengal. Is he not ashamed of his own party
which tries to divide the working class and
make them fight with each other ? The
bulk
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of the workers Come from these areas of
Deoria and Azamgarh and some of the
Congress MLAs are making propaganda
asking them to go away from West Bengal
and Bihar. What steps has he taken to kill
this poisonous provincial feeling which has
been raised by a section of Congressmen in
order to create a division among the trade
union? Has he got any answer to that ?

Then, I would say that on behalf ot the
trade unions we have already pledged
cooperation and you will agree with me that
the takeover of nearly 700 coal mines would
not have been so simple but for the complete
cooperation of the trade unions. There has
not been a single instance of mar-peet or
clash in the West Bengal fields which has
got the highest number of non-coking coal
mines, that is over 220: 60 per cent of the
non-coking coal mines are concentrated in
West Bengal. There you are getting the
maximum cooperation. But what have you
been doing about future wages ? Are you
going to consider the revision of wages
because that is also becoming a very
important point. Is he going to see that the
agreements of Delhi and Calcutta are
properly implemented, which arc not
implemented ? Is he going

I to transfer the corrupt officers, which was -
agreed to in Calcutta and Delhi?

Has any one officer been transferred or
dismissed, who was indulging in mal-
practices ? If that is not done Mr. Mohta
will be the beneficiary. The reactionaries are
out to discredit the takeover. Please do not
blame the trade unions. Do not treat us as
outsiders because I have a feeling that the
trade unions are not taken into confidence.
If we had not given cooperation, the
Custodian would have rushed to us; because
we are very cooperative—we have even
stopped making proper criticisms—they
think, well, we can manage without them.
Please do not be under that impression.
But we are going to give you

I cooperation.

Lastly, I must ask: What is yourlogic
in not taking over the Tatas mines?The
question is of captive mines, whichl means
that the coal which comes out| of a particular
colliery goes to a parti-I cular factory. The
coal mines owned
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by Padampat Singhania are one of the best in
the country-. The JK colliery coal goes to the
JK aluminium factory. Not a single naya paisa
royalty has remained unpaid; the workers have
been paid full dues and wages. But why have
you let the Tatas captive mines free and taken
over the Padampat Singhania captive mines ?
Why two standards. If you have had to leave
out the captive mines, you should not have
touched the captive mines of the cement
industry or of the JK aluminium industry.
Their workers were getting more than the
wage board wages. Is it because you are a
friend of the Tatas and an enemy of Padampat
Singhania? What is the logic? So T do not
understand. Unless you have a special rela-
tionship with the Tatas, you should have taken
over their mines also. Because of the
victimisation and illegal dismissed of workers,
they are terribly angry. Unless you do
something to stop the anti-labour practices of
the House of Tatas, I am telling you that by
April there will be a prolonged strike in all the
coal mines under the NCDC, BCCL and CMA
and I do not think that at that stage Mr.
Kumaramangalam will be able to defend or
save his friend, Mr. Tata.

sl |/EEt Wt dwEa
(zroreqr) - Igaamfy Sft, 7z S
FI WEF F OAAAAT FT IH-AAC
faar ar & gEwr § AT w64 # )
e F1 Fuwd) et § oy fe oard
ZEEAT N THAT FZ, HAT FAT TEY
A gAY THT AT FF wEA), AAL
EARE I o1 S TR B 4 SR £
FiAAT A& A1 aver F1 fwAddr
sfazar warE w1 @ 2 oag
XL F1H A4Y 3 a5A1, aafa7 = Ffaw
TTEY 97 ATHIT AT qAIGE ZAT
AfEd A7 F zHET F=A T

FA A FIA ACH W AZ IF-AAT
frar war a7 T wizew w1 feafa a9t
gog 4t fsaavz & 4w v
dent w Wiz famdr 2% FE oA
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g 8 3751 (58 3 7 fgama-faarg
SITAT g7, 7793 02 F1 71 72 947 91
a1 o 3t Six fradt wlam 7 Fe =1
FAMRA 211 3 | TAF AATAT FegFIAI-
faw o1 qr F79ifs 14 9@ FogHET
e fFar @ ww a1 wa fw g
qFHI A 75 UNHE A% 21 qEAT £ |
Y qF FIF AT G142 A9 & 919
? TR WG| FET ARATA 9T, T
FTAFAT 41 A7 ZHIL Hew w1 GFa19
qT | AFTIZA F 47 T2FET FAT ATFHT
a1 FF gz 99T § 7 A% 4
weafeat a«dr 47 | wwgl F wifaee
%2 ¥ AT I1F { TANH AT 4T AT
HALLT FT F TN OFAATIEHA 1T &1 97
AT FIE w947 A9 aFar 47 Ay
THAAFL K1 AT qFATH ZT VZT 4T 1 T
AT At A afFw T =TT qan a9
Tt 7z 47 fF 9rzEz dmE F 2 g
& FY ANE 7T IT WL &7 FAfa &1 @
a4 AT FA=WT-Fwwr WA fawa 7 J19
AT AIFT F1 3% 7 EARMT F a0
AT ALY foaT AT, T AT FIE @G-
fo aérarar, 7 w9zl & fao =
gfaar ot | At ow@ feafy & saige A
ST #Y 87 T AT A% 47 f5 g
arsfefem 20 & o7 Fgem ar wd
A1 T 9% FIRT WAT T 749202 F497 |
foea fzai 7 FifwT #1 F1 T
A9 & a1z 4gi aTd1 A UFEH 86 "I
F1 A7 ®7 747 M7 9% FTO0 FEe
AT AA AN GET A5F | &1 AE, TAL
IIE { FANTTIAT T HIT FE 717
AT &1 AT IAH A7E F TFATT 21 T
qr | @t & ArfEEi F1 9390 g1 T
ff 399 @Al F1 47 GAAHE FLHECT
A Al FEM IARI ACATE FAT AE
F7 famr, A7aT 99z a9 aF *7 fzar
safau az &<t 41 fo 3997 IearEr-
O TEA @ fAT IS weEge
fapr sy
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[rirmeft wrasdt w0 FErEE|

&1 T3 =FTqr FT FAT FI4 F A79
At § 37 45 {IZ AT HIF A=E H
Fell A H FAT ATEEAT | TEAT AT AT
ag T wa woa ToE GasaT A 9
glg 5 & faar, a7 aEr w1 a4 foar,
at |1 71 frewt w1 941 A9 fFar 7 o
FATT wHHY ® A%FF 7 Tl AMNA IF
TAT " F AT WY Ao @,
S F TH ATATAT FT OETT 209
T A2 AN wFA 7w frewmrar g
2 1 zofan 791 qg=T T 2 fen
*1 741 787 famr o 7

Za1 a9 w7l ag 2 ew A e
Fq9 WATHZ A1 2F-E7 (AT, T
fau % F7T 417 Fw T T
TRt arfast F1 f=Zar st o qar
agl, a1 At @ qv AW A A 7
qa 7F 291 TAAT AT A AT TEA
a1 TR aTT TIEEET e JE
AATIHI ZAT TIAT | AT AZ FAT THA-
FFY U7 ZA90 R FAT 7

T w1 #1 § fAEes st oo
35z Ay ao Zra ¥ faar 2,
A FAAT ATTR ATOT ATT ATHTAT T
2 & T A9enE T Ave i W fE
qger A1 qzafIar 21 E 4T F Aqmr A
2, @Al Fogra W oTEwl Al
7 faar so q@ A adr feafa Zwir s
#% fes wae 41 31 7 & ) Fem
A ETINATII T HATA ATTH ATHA
Tl o Frer 47 607 47 a9z 7 7rFA-
agen 1 et fzawa g & | e
ae Fhewar wew 2, wEl 6 A
v @At T & fan Sfe T T
MaT T TFANE § ATG 2 | 40T TAH
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TR ETE I AT R GgEra s
AFATE AT & FIET WAT 7 NAL AT
HHAT 1% FAd Flzarssd 7 a7 a8l
FIAT, THE ATG-ATG AT AT ZAL E@E
F ITAN FTAT g FEA 1 AT )
q amga gz o fAgew FwA f@ @a
A 7A-EEE ), Al #A 9EE 99
S & FAT FATRAT AT SO0 A1 Are-
ar7T FEa § 9l 7 T 5w o s oA
TEfaa FE9 AE1T 32IAT 2 A 39H
TS A §% UF A% wrz 241 g ¥ Az
a7 faq Fom g oy fee oAt & A
az &N ™ & "7 F 47 e 97
9T F= 21 A7 @ AT 97 § 9T
T AT T AT /AT 24T R
FFATZ | B0 AT F3 AT A9 TA-
= &4t &1 g A1 gare fqo sfraa-
arfadt 427 2, 3% a9 7 37 arE Al
T KT 5HIFZ 7 ATE | T 39T AET
g q1AT 2 fF YA F oarw dwAr A
FA1 g a1 o gawa fwr s fa =a
AT T AR J6T 97 3 7 ATfE A9 w97
07 Frae &1 fqaeor I8 awa 07 21 A/

FEl AW KA AT E TEA FT gaql
ITE 2|l 2 % sawr asw @ fav
2,800 AT Fi ATAFAT TEAT £,
afes @3 F 9w FFe 1,700 99
A E T T w1 wA & oo e
#1 wr fRaaq 9z & f3 wma a0 Ame
% a7z & fAaifea &7 41 s aife
FIARH T a7 A4 F0E T EF AW q7
faa stz zaat faaao A1 =8 g@iv 7
far st =ifaw F1fF Fsgwe 771 afaw
AT § A1 &9T 97 AT Z1 G | TA
T w1 AT =TT AT WA AiEg i
THEA F Z19 7 47 T0F qa2T 9
ST 917 | 7 TAAT AT F A%, EF
A T FTAT WG TAHOT FT IEE
SHRI K. P. SUBRAMANIA MENON

(Kerala) : Mr. Vice-Chairman, Sir this is a
problem with which I am not very
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conversant and about which I am not on very
sure grounds, but the amount of material that
is before us definitely indicates that this is a
measure which should have been taken long
ago. In fact, in 1954 the Estimates Committee
of the Lok. Sabha had recommended that the
coal mines should be nationalised, because it
was pointed out that apart from the
availability of plenty of non-coking coal or
non-metallurgical coal, the availability of
metallurgical coal and its resources were
limited and. therefore, it was necessary that it
should be properly conserved and should not
be left to the capacity of the private coal
mine-owners. However the Government had
dithered a decision on this and it took another
20 years for them to come with I his measure,
by which time, I should say, the country has
been made poorer not only because a lot of
resources have been wasted, but also because
it has retarded the development of other in-
dustries in this country. 1 say it has retarded
because the cbal industry was the main motive
force until recently of the Railways, and the
Railways have suffered because of bad supply
of coal by the coal mines. The power industry
all over India has suffered because rotten coal
has been supplied and the outage content of
the furnaces has been so heavy that a large
number of these power houses have been
rendered bad. The latest instance is the
Patradu power station in Bihar where the
machines have been spoiled because rotten
coal was supplied. Similar is the case of so
many others. And because we have taken so
many come to a correct decision, the country
to-day is faced with a crisis not only in the
matter of coal itself, but also in power supply
and in many other fields. But
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even if it is late, we should say that the
measure is a correct thing.

Now, Sir, the coal industry in th; country
has been one of the worst employers. It
employs about four lakh workers, but the
conditions of their working, their living, is
anything that you can call Hell on this earth.
In fact, th, Report of the National
Commission on Labour has given us vivid
examples of how things are there in the coal
industry. For example, this report has
pointed out that the system or recruitment of
labour to the cioa! industry, i.e. indentured
labour, is something which is outmoded and
it should be stopped immediately. In fact,
the recommendation for stopping this thing
was first done by the 1963 tripartite
committee. But it was not carried out. Again
the Central Wage Board in 1967 recom-
mended . ..

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Mr. Subramania Menon. how much
time will you take ?

SHRI K. P. SUBRAMANIA MENON : I
will take about ten to fifteen minutes.

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU) : Then, will you please continue on
Monday ?

SHRI K. P. SUBRAMANIA ME
NON: All right. Sir.

THE VICE-CHAIRMAN
RAJU) : The House stands
till 11 A.M. tomorrow.

(SHRI V. B.
ad-: journed

The House then adjournedat one minute
past six ofthe clock till eleven of the
clock on Friday, the 23rdMarch, 1973.



